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NHRC ensures payment of
held-up retirement dues

The intervention of National Hu-
man Rights Commission in a case
of non-payment of retirement
dues for more than three years,
not only resulted in the release
of dues but also payment of one
lakh as relief to the complain-
ant by the Department of Posts.
Taking into consideration all the
facts and circumstances of the
case, the Commission observed
that the pensioner was deprived
of his legitimate pension arrears
during his lifetime and thereafter
his son for more than three years
subjecting them to misery, mental
agony and undue harassment. It
informed that the undrawn pen-
sion amounting to Rs 12,36,235/-
to the victim has been processed.
In addition, a written warning
was also issued against the officer
involved under CCS (CCA) rules.
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NHRC expresses concern
over dumping of e-waste

Justice Arun Mishra, Chairperson,
NHRC expressed serious concern
over the dumping of e-waste by
developed countries on the bor-
ders of developing countries at
an international meet on Septem-
ber 14. He emphasised that this
practice needs to be stopped in
order to ensure human rights for
a healthy sustainable environ-
ment. He gave a brief insight into
several interventions made by the
NHRC, Supreme Court as well as
the Gol to protect the environment
ensuring people’s right to life
guaranteed under the constitution.
He further mentioned that India
has also demonstrated its commit-
ment towards achieving SDGs in
order to mitigate the effect of cli-
mate change and build sustainable
cities. Several dignitaries from
NHRC were also present.
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NHRC asks State Govt to pay Rs 5L ex-gratia

https://www.dailypioneer.com/2022/state-editions/nhrc-asks-state-govt-to-pay-rs-5l-ex-
gratia.html

Taking up a petition seeking justice for a 65-year-old farmer of Tarbha block who died
due to electrocution, the National Human Rights Commission (NHRC) directed the Chief
Secretary, Odisha to pay Rs 5 lakh as compensation to the kin of the deceased.

Acting on a petition filed by rights activist Dillip Kumar Das and considering a reply
submitted by the State authorities, the NHRC passed the order and asked to submit a
compliance report along with proof of payment within six weeks positively.

Mohan Rana, a native of Charbhata village under Tarbha block in Subarnapur district,
was electrocuted when he came in contact with a 11 KV electricity line on December 24,
2020. He died on the spot due to negligence of officials of electricity distribution
company, Wesco.

Failure of the officials and the local administration in ensuring the basic human rights of
the deceased amounts to serious violation of human rights, the petitioner had alleged.

He requested the NHRC to investigate the case and direct the State to take legal action
against the errant officials and pay compensation of Rs 5 lakh to the family members of
the deceased.

Pursuant to the directions issued by the Commission earlier, the Commission received a
report dated March 22, 2022 from the Superintendent of Police, Subarnapur as well as
from the Special Secretary, Energy Department in May 2022. However, the rights panel
was not satisfied with the reports.
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NHRC directs Assam govt to pay relief to assaulted minor
https://www.telegraphindia.com/north-east/national-human-rights-
commission-directs-assam-government-to-pay-relief-to-assaulted-
minor/cid/1887083

The National Human Rights Commission (NHRC) on Wednesday directed the Assam
government to pay an interim relief of Rs 25,000 within four weeks to a 13-year-old boy
assaulted inside a police station in Morigaon district on March 9 by an assistant sub-
inspector, who has since been suspended.

The assault was brought to the notice of the NHRC by complainant Monojit Singh of
Beltola here.

The incident took place inside Laharighat police station in Morigaon district where an
ASI “brutally assaulted” the minor who was reportedly caught stealing biscuits from a
seized vehicles parked on the police station premises.

A video of the incident, which had gone viral on social media, showed the “minor boy
was badly injured and no medical treatment was extended to him”.

The NHRC said the report submitted by the state police clearly admitted to the incident
wherein the public servant had been found guilty, adding that “this kind of human rights
violation caused to a minor person by a police officer indicates the sorry state of affairs”.

Morigaon police in a report to the NHRC said they had registered a case (No. 151/22)
under IPC section 324 r/w Sec. 75 Juvenile Justice Act against accused ASI Upen
Chandra Bordoloi, who was subsequently suspended “for indiscipline, gross misconduct
and dereliction of government duty” on March 22.

He was chargesheeted on May 28. The police also said a counselling session by
trained mental health counsellors was “arranged” for the minor boy to ensure there was
no mental trauma after the incident.

Taking serious note of the incident, the NHRC issued a showcause notice under
Section 18 of the Protection of Human Rights Act to Assam chief secretary P.K.
Borthakur, asking him why monetary compensation amounting to Rs 25,000 shall not be
recommended to the victim in the present case.

“In response to the showcause notice issued by the Commission vide order dated
22.7.2022, no response has been received so far. Therefore, it appears that the
authority concerned has nothing to say in respect of the payment of compensation to
the victim of the present case,” said the NHRC'’s September 14 directive to Borthakur.

However, the incident had taken place during the tenure of his predecessor Jishnu
Baruah who retired last month.
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Rights panel orders Rs 10L relief for rape victim
https://www.tribuneindia.com/news/haryana/rights-panel-orders-10l-relief-for-rape-
victim-432537

The Haryana Human Rights Commission (HHRC) has recommended compensation of
Rs 10 lakh for a mentally-challenged rape victim.

Victim unable to give valid statement

The sad irony of the situation is that the doctor has stated that owing to her mental
condition, the victim is unable to give a valid statement. On this account, no
identification of the suspected accused could be done. Justice KC Puri (retd), HHRC

The victim (55) was admitted to the Government Hospital in Yamunanagar when the
incident happened. An FIR in the case was registered on December 27, 2017, against
an unknown person.

The HHRC took cognisance of the crime on February 13, 2019, after a complaint was
received from the National Human Rights Commission (NHRC), New Delhi.

The forensic examination revealed that the woman was raped. The police had
conducted DNA tests on seven suspects, but they didn’t match. A lie detection test also
didn’t connect them to the crime.

The HHRC was informed in January this year that in the doctor’s opinion, the victim
experienced auditory hallucinations, suffered from loosening of association,
disorganised behaviour, and irrelevant and abusive talking.

The Bench, comprising Justice KC Puri (retd) and member Deep Bhatia, observed: “The
sad irony of the situation emerged when the doctor opined that due to her mental
condition, the victim was unfit to give a valid statement. On this account, no
identification of the suspected accused could be done.”

On July 14, ASI Kamla Rani informed the commission that the victim’s kids are married
and she could be seen roaming around the village begging for food.

Arriving at the compensation, the commission observed: “It is unfortunate that a poor
and disabled woman, who has been raped, is begging in the streets for food.” The
commission added that the facts available on record suggested that there could be
involvement of more than one person in the rape of “the poor wrenched lady”.

“...under Section 18(a)(i) of the Protection of Human Rights Act, 1993, the commission
deems it proper and appropriate to grant a compensation of Rs 10 lakh to the
dependent(s) of the victim,” said the order dated September 15.
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The Additional Chief Secretary of the Home Department has been asked to comply with
the order within three months.

The commission requested the District Legal Services Authority of Yamunanagar to
contact the legal heirs of the victim and initiate the proceedings for the appointment of a
guardian. Till a guardian is appointed, compensation will remain deposited in a fixed
deposit account of the victim.

The commission has also directed the Director General of Police, Haryana, not to close
the case and continue “to nab the real accused” involved in the crime.
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Two religious scholars among seven booked under PSA in

Kashmir
https://www.hindustantimes.com/cities/chandigarh-news/two-religious-scholars-among-
seven-booked-under-psa-in-kashmir-101663354561855.html

SRINAGAR Jammu and Kashmir authorities booked seven persons, including two
religious clerics, under the public safety act (PSA), indicative of a crackdown on
religious groups in the Kashmir valley.

The seven persons belong to different Islamic schools of thought or religious
organisations, including Barelvi, Jamiat ahle Hadees (JaH) or Salafi and banned
Jamaat-e-Islami (Jel).

Two among the seven booked are Abdul Rashid Dawoodi and Mushtaq Ahmad Veeri,
who are considered influential preachers with a large following on social media.
Dawoodi, a Barelvi scholar, is head of “Tehreek e Soutul Auliya’ based in south
Kashmir's Anantnag, while Veeri, who was booked under PSA in 2019 also, is a
religious leader of Jamiat ahle Hadees (JaH) in Anantnag.

“Two religious persons (Molvis) and five Jel activists arrested under PSA,” informed
Vijay Kumar, additional director general of police, Kashmir.

The authorities are tight-lipped about the reasons for the arrests. Under the public
safety act, the authorities have the power to put a person behind bars without any trial
for up to two years.

The family members of the detained persons suspected that they may have been
shifted to Kot Balwal jail in Jammu. Of the five former members of banned Jel who have
been arrested, two are Faheem Mohammad Ramzan and Gazi Moin-ul-Islam Nadvi,
people close to both families, who did not wish to be named, said.

A call to the former spokesperson of Jel, advocate Zahid Ali, was picked up by a family
member who said that he had also been arrested. “Yesterday police came and asked
him to come to the police station. He has been arrested and has not returned home,” a
family member said.

In February 2019, the Centre banned the Jamaat-e-Islami and arrested hundreds of its
members on the grounds that it was “in close touch” with militant outfits and was
expected to “escalate the secessionist movement” in the state. The ban was imposed
five months before the special status of Jammu and Kashmir was revoked.

The arrests triggered harsh reactions, including from CPIM leader and spokesperson of
the People’s Alliance for Gupkar Declaration (PAGD), MY Tarigami.
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“There are reports about the detention of three well-known religious clerics. The move is
rather deplorable and bound to deepen the uncertainty further,” said Tarigami in a
tweet.

Former vice-chairman J&K Waqf Board and senior People’s Conference leader,
Nizamuddin Bhat appealed to the Union home minister and lieutenant governor Manoj
Sinha to reconsider the decision of arresting clerics of religious standing under PSA.

“‘dJammu and Kashmir has been a witness to various problems and makes a special
case for a just and liberal view in respect of people influenced by political discourses. In
the past, a reconciliatory approach had been adopted...,” he appealed.
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NHRC 3rea7 =ara#{fct Arun Mishra I 7T APF 1@+iq A< Td
GANHRI 3 & WeHg

https://dainiksaveratimes.com/2022/09/16/nhrc-president-justice-arun-mishra-elected-
member-of-apf-governance-committee-and-ganhri-bureau/
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TFR F Iford g & AR 9 ATafaeT F H3maen S
TATTHH

https://www.bhaskarhindi.com/national/news/compensation-to-minor-for-assault-in-
police-station-with-government-nhrc-407543

TSET ACAIYSRR AT (TATTIRAT) o 3T PR & B¢ JAgled dgel 5T &
ARG S & T gfed T & 37X ST dR W ARNE A ared 13 adiyg
dIgeh I 25,000 TUA I HIHGST o1 HT Hgl &1 T§ SAhRT TAFIRAT o |

TATIIRAT & 39 ISR Flofel Sgolld FAR o JUIR FI 3HA & FLT FRIT qaed
$AR RSN H oW 79 & To7 WHR F IR g SR & @eh FRars
YE FeA 3R AT FI TR Fedlg F R HIMTST S T Fel|

el 9 AT &1 §, I R U« # g 39 et 309 aRglels & AT
IRAT A TS TF e NS A TR ol T FHIALY T @ oI5 F Gohg o]

U fSAT AR g3 &, oA a1l & 37e o AT AreIfeeT @5 F IR-SR
33 @ dledr Ao 37 ET 1 SRales Fl 22 AR & Jar 9 Fefad s f&ar aar ar
IR 399 Qo AR = fRfREs & dgad AT o fohar = )

% dI¢ AGTAIOSR TAT & FHeT RAFId gof IS 5| TATIIRET & ST H
gl T § foh 38T 38 =eal & eRer @ o g, aifh Teh gferd ey ean
Teh AT & HAAIYhR & glel fohar a7 g Yiog faemr o off a1g & 39
Raie & gear s TR R




BHASKAR, Online, 17.9.2022

Page No. 0, Size:(0)cms X (0)cms.

%

g
NATIONAL HUMAN
RIGHTS COMMISSION

QI i Ry & AfT; Jew F ...

https://www.bhaskar.com/local/bihar/muzaffarpur/news/demand-for-high-level-

investigation-and-arrest-of-the-culprits-kidney-was-removed-in-uterus-operation-
130323162.html
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